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HON. SPEAKER: What will the Minister say in this?
...(Interruptions)
HON. SPEAKER: Yes, Mr. Minister, do you want to say something?
...(Interruptions)

THE MINISTER OF LAW AND JUSTICE (SHRI D.V. SADANANDA GOWDA): Madam Speaker, certainly it is a very serious matter. The matter has
been brought before the House and it has been brought to the knowledge of the Government also. ...(Interruptions) Certainly we will look into the
matter and certainly we will take serious action as far as possible. ...(Interruptions)



